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Comnmittee, copies of which are available
in the Parliament Library. Major re-
commendations have been accepted and
implemented by the Government.

Use of BVQ in soft drinkg

1349. SHRI GHUFRAN AZAM: Wil
the Minister of HEALTH AND FAMILY

WELFARE be pleased to state.

(a) whether Government are aware that
the Parle Exports have declared that BVO
is not used in manufacture of Gold Spot,

Limca, etc,

(b) if so, to what extent the declaration
of Parle Exports is correct; and

(c) what further steps are contemplated
by Government to check the use of BVO
by soft drink manufacturers throughout
the country?

THE MINISTER OF STATE OF THE
MINISTRY OF HEALTH AND FA-
MILY WELFARE (SHRI RASHEED
MASOOD): (a) to (c) Mls, Parle Pro-
ducts|Parle Beverages have informed the
Ministry of Food Processing Industries
that BVO is not nsed in manufacture of
Gold Spot and Limca,

The Ministry of Food Processing In-
dustries has issued instructions to their
regional offices to inspect the stocks ip
the factory and in the market and to draw
samples for the purpose of ensuring that

these are free from BVO.

The Ministry of Health and Family
Welfare has also issued instructions to
the States|U.Ts. to ensure that soft drinks
marketed after 15-4-90 are free from

BVO;

As per information made available by
Dethi Administration, 2 samples of Gold
Spot and one sample of Limca manufac-
tured by two bottling companies in Dethi
have been found to contain BVO.

[RAJYA SABHA]
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SITUATION ARISING OUT OF MUR-
DER OF AN INDEPENDENT CANDI-
DATE IN MEHAM !

THE LEADER OF THE OPPOSITION
(SHRI Pp. SHIV SHANKER): M.
Chairman, Sir, what has happened in
Meham and what has come fo be learnt
thereafter, is a total disgrace to democracy
in thig country. From the way things are
going on, it is a case of chaos, double-
standards, leading to in a situation where
democracy cannot work in Haryana, in
any form. Even the Central Government,
whose  constituent is ruling Haryana is
helplessly watching the situation angq in-
directly abetting what has been happening
" Haryana. Sir, to go into the facts a
little, which have come out on the basis
of our party members having gone there
to Meham and finding out the facts,. ...
(Interruptionsy

SHRI JAGDISH PRASAD MATHUR
(Uttar Pradesh)- Sir, T am on a point of
order. Is he moving any resolution or is
he just making a submission? (Interrup-
tions) .

SHRI P, SHIV SHANKER: T have al-
ready moved the resolution. (Inferrup-
tions). 1 am not moving any formal re-
solution. T am going to say what I have
to say. (Interruptions) .

Y ST AT /AT ¢ TN T
1 ar 5 agr Y meeide feofuy
A AT, TART qF HIAT TEIE. |

(sorarm)

SHRI P. SHIV SHANKER: 1 am ex-
plaining the purpose for which 1 sought
suspension of the Question Hour. And
I am doing so under the permission of
the Chairman. (Interruptions).

/

SHRI  CHATURANAN MISHRA,
(Bihar): T want to know whether there
is any motion which you are moving again
because this motion has already  been
carried and the Question Hour stands sus-
pended. What next are we taking ap? The
Chair should tell ns what next we are
taking up. (Interruptions).

A
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SHRI P, SHIV SHANKER.: Sir, have
you permitted him to...(Interruptions).

SHRI CHAUTRANAN MISHRA:
After having suspended the Question
Hour., what business do we have next?

SHRI T. R. BALU (Tamil Nadu):
The Chair should inform us.

SHRI P. SHIV SHANKER: In support
of. .. (Interruptions).

THE MINISTER OF ENERGY WITH
ADDITIONAL CHARGE OF THE MIN-
ISTRY OF CIVIL AVIATION (SHRTY
ARIF MOHD. KHAN). Sir, it aas 1o
be either a motion or a resolution. There
has to be something before the I{ouse.
Now that the Question Hour has been
suspended, we should know what we are
going to discuss. And it should be in the
form of...(Interruptions)

MR. CHAIRMAN: The Question Hour
2s been suspended for discussing the
fall-out of the killing of ap independent
candidate in Meham. . . (Interruptions). ..

SHRY JAGDISH PRASAD MATHUR
In what form. are we discussing?. ...
(Interruprions) . . .

SHRI P. SHIV SHANKER: Mathurji,
1 will make the position clear.. . (Interrup-
tjons) .. .Mr. Chairman, Sir, if you kind-
ly recall, T sought the suspension of the
Question Hour to discuss the  motion
which T moved... (Interruptions) . . .

SOME HON, MEMBERS. Which one?

. (Interruptions) . . .

SHRI P. SHIV SHANKER: Will
allow

you
me or not?... (Iaterruptions). ..
You don’t allow me,. . (Interruptionsy. .

THE LEADER OF THE HOUSE (SHRI
M. S, GURUPADASWAMY). There is
no motion , . (Interruptions)...The mo-
tion was to suspend the Question Hour. ..

(Interruption),,, There was no motion.. .
(Interruptions),. .
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SHRI P. SHIV SHANKER: It was spe-
cifically said...(Interruptions).. When I
moved the motion, I specifically said that
the Ministry in Haryana should be dismis-
sed and the President’s rule should be im-
posed there. . . (Interruptions). ..

SHRI M. S. GURUPADASWAMY:
This is out of order...(Interruptions),..
Mr. Chairman, Sir, we cannot discuss this
motion for the dismissal of a Stalc Gov-
ernment here. We can’t do that...(In-
terruptions) .. .No, we can’t do shat...
(Interruptions) .. .No, no, we can’t do
that,. . (Interruptions), ., Simply we can't
do that. .. (Interruptions) . ..

MR. CHAIRMAN: For the present, only
the Question Hour is suspended, If you
people want that  ther¢ should be a

motion, he is putting a motion. ...(In-
terruptions) . . .
SHRI M, 5. GURUPADASWAMY:

No, Sir. They are discussing the Meham
incident. You said that they have moved
the motion.. . (Interruptions).. It is out
of order, Sir,..(Interruptions).,. They
are discussing the Meham incident. . . (In-
terruptions) . .They are discussing the
Meham incident. . . (Interruptions) . . .

SHRI P. SHIV SHANKER: That would
be the conclusion of my motion... (In-
terruptions) .. . That would be my con-
clusion. . . (Interruptions) . . .

SHRI M. S. GURUPADASWAMY:
I would like that the Chair: should give
a ruling on this. Thig House is not com-
patent to discuss the motion. .. (Interrup.
tions) .. .asking for the dismissal of a
State  Government ...(Interruptions)...
No, no, Sir...(Interruptions).. .No, this
can’t be discussed. .. (Interruptions).

SHRI P. SHIV SHANKER: Ag a re-
sult of which I am demanding, . (Inter.
rupfions) . . .

SHRI M. S. GURUPADASWAMY:
We cdnnot dismiss a legally-constituted
government in a State,..(Interruptions)...
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DR. YELAMAMCHILI SIVAJI (An-
dhry Pradesh): Sir, we move a motion
for imposing President’s rule in Andhra
Pradesh.. . (Interruptions) ... We move a
motion to suspend the Government of
Andhra  Pradeh. ...(Inserruptions). ..
We move a motion to dismiss the Andhra
Pradesh  Government,. . (Interruptions)

THE MINISTER OF INFORMATION
AND BROADCASTING AND PARLIA-
MENTARY AFFAIRS (SHRI P. UPEN-

DRA)Y: Sir, if at all there is a case for
the dismissai of a Stale  Government
hep the Andhra Pradesh  Government

should
tions). .,

be dismissed first.. . (Interrup-

MR. CHAIRMAN: The motion wyhich
has been carried is that Rule 38 bhe sus-
pended and the situation arising ont of
the Meham incident...(Interruptions). ..

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS {SHRI
SUBODH KANT SAHAY): Sir, they are
not interested,. .(Interruptions) .. .

MR. CHAIRMAN: ... be discussed and
the discussion is going on, That is all...
(Interruptions) . ..

SHRI GURUDAS DAS GUPTA (West
Bengal): Sir, on a point of order...(/n-
terruptions) .. .Sir, 1 am on a point of
order. . . (Interruptions) . . .Sir, my point
of order is that under the rules, notice
of a motion shall be given in writing add-
ressed to the Secretary-General, .. (Inter-
ruptions) . . .Sir, Rule 168 says that notice
of a motion shall be given in writing.. .
(Interruptions) . . .addressed to the Secre-
tary-General . . . (Interruptions).. .1 would
like to know whether such a notice nas
been given to the Secretary-General. . . (In-
terruptions) . | .

MR. CHAIRMAN: The motion woich
has been carried is that the House discuss
this particular situation arising out of the
Meham incident. . . (Interruptions) . ..

SHRI GURUDAS DAS GUPTA: Under
what rule? ...(Interruptions) ... Under
what rule, Sir?...({Interruptions)...

MR. CHAIRMAN: My ruling is ihere. .
{Interruptions) . ..

{RAJYA SABHA]
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SHRI GURUDAS DAS GUPTA: What
is toe ruling? .. (inferruptions). ..

SHR] P. SHIV SHANKER: You don't
have respa’ct for ihe ruling of the Chair
even?. . . (faferruptions)y.. . You do  pot
have any respect for the  ruliay
o; the Chair.. . \Inierruptions).. You do
not have respect for the ruling of the Chair?
... (nterruptionsy . .. You don't respect the
Chairman’s ruling?. .. {Interruption.) .. It
is surprising. .. (Interruptions). .Sir, see
these peopie. .. (interruptions). - See the

Treasury Beaches  misbehaving, . . (Inter-
ruptions)... Th: Treasury Benches are
misdzhaving. . . (Interruptions) .. They are
not yielding to the Chair’s ruling,..(In-
terruptions).. . This is surprising,.. (In-
terruptions)... Sir, this is their demo-
crecy .. .. (Interruptions) ,, Sir, this is

democracy . . . (Interruptions) .

THE LEADER OF THE HOUSE (SHRI
M.S. GURUPADASWAMY): If  they
want to discuss Meham, it has «lveady
been discussed. .. (Interruptions) . . .

SHRI P. SHIV SHANKER: Sir. T am
not allowed to speak...(Interruptions). ..
This is their respect for democracy?..
(Interruptions) . ..

STIRI M. S, GURUPADASWAMY; Sir,
there cannot be a szcond discussion on
Meham. . . (Interruptions). .There cannot
be a discussion again on Meham in this
House.. . (Interruptions)... 1t has already
been discussed in the House.. . (Interrup-
tions) ..

MR. CHAIRMAN: Will you all keep
quiet? ... (Interruptions).. Will vou all
keep quiet? This. disorderly conduct
(Interruptions) ., . does not help anybody.
Now, I have said something earlier and 1
will .have to repeat the same thing
(Interruptions) . ..

SHRI SUKBODH KANT SAHAY: They

are not interested...(Interruptions).
It has already been  discussed .. (Inter-
ruptions) ..

MR. CHAIRMAN: You are all bound
by the decision.. . (Interruptions),.. We are
all bound by the decision of the House. ..
(Interruptions) ... The discussion has been
permitted by the House. The Rule has
been suspended by the House. Now, Mr.
Shiv Shanker. ., (Interruptions). ., .
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SHRI P. SHIV SHANKER: Sir, the
ruling has already been given. .. (Inter-
ruptiois)y . . .’ This is tke democracy of the
Treasury Benches. . (Interriuptions)
They do not even allow me to speak...
(Interruptions) . ., The Chair has given the
ruling. . (Interruptions) ... ’

SHRI M. S. GURUPADASWAMY:
Meham cannot be discussed again: Meham
has been discussed already. You canmnot
have » kacond discussion ‘pn Meham
again, (Interruptions)

SHRI P SHIV SHANKER: Why not
after new facts have come to our notice
(Fnterruptions), Sir, am 1 permitted to
speak® May I proceed with my speech? (In-
terruptions) . They are worried of the facts
that 1 would reveal and that is why they
are not allowing the House to fumctiom
(Interraptions)y, Sir, 1 stood up to Speak.
Thev -z not permitting me to speak even,
1 am speakng under your  permission
They do not have respect for the Chair.
‘This is what. ., (Imterruptions), I the Mi-
nister< thembelves want to murder demo-
cracy .. (Interruptions) .

SHRI P. UPENDRA: What is that (/n.
terruptions)y,

SHRI P. SHIV SHANKER: You peo-
ple do not allow me to speak. The Ques-
tion Hour has been suspended and I have
been p:armitted to speak, You do not want

to allow me to speak. Even Ministers are

joining the chorus and they would not like
me to speak. If this is the approach of
the treasury benches, what else is fhere in
this country excent murder of democracy?
(Interruptions), What mere proof people
require that democracy is murderedq in
this country? (Interruptions).

[THE DEPUTY CHAIRMAN {in the
Chair)]

THE DEPUTY CHAIRMAN: Please sit
down.

SHRII P. SHIV SHANKER: If you
don’t allow me to speak, that is the mur-
der of democracy. You are responsible for
that.

THE DEPUTY CHAIRMAN: The
Question Hour' has been wuspended by

21 MAY 1990]
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the Chairman. If everybody feels that de-
mocracy is beipg tortailed . . | ‘
SHRI MAKHAN' LAL FOTEDAR
(Utter Pradesh): Dembcracy is in -peril,
(Interruptions) ’

2. mq; T (TREEW) ¢
ghamr & =1 J7aw ) goar ¥
€, fEty &l & amr §, 173w
# wEFT F1 /TQ 3, FE-faEfw Al
N oEw g .. (smEew). .

SHRI M. M. JACOB (Kerala): "Nothing
short of President’s rule in Haryana is
going to satisfy us,

SHRI P, SHIV SHANKER; 1 was cal-
led upon fo speak. Youdod'tallowme to
speak. This is te democracy you wast.
(Interruptions) Chaitman k4% rdled. 1
started my*speech. Yo6u are not alowilig
me to speak. You are the murderers of
democracy, '

THE DEPUTY CHAIRMAN: I request
the hon.  Members to go back to their
seats, If yon dofi’t go back, I will adjourn
the House. The House is adjourned for
ons hour.

The House then adjourned at
forty-six minutes past eleven of
the clock,

The House re-assembled at  forty-five
minutes past twelve of the clock,

The Depuiy Chairman in the Chair.
SITUATION ARISING OUT O MUR-
DER OF AN INDEPENDENT CANDI-
DATE IN MEHAM—Contd.

o frgedt 9T M aaT
o faadt 2-3 wferd ot "l
A et e e A

T 7

Hgg o § AR 0¥, .. (amom)
warh: wEAiaaT  off,
9 FHE o oafon & faams 4
: €t o feft ¥ oew
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ge gfF ... (cwmaw) FQ @

qay  fgdee 3 iR 399 SgmEr §
F® %5 A3l awqr (% ag FHIT A
fanm & fasts §

=5t graata fag é:ﬂatfam : q
Sad FT AT FL

eawafa w & AT,

I dnly request you, If
you agree, it is fine. If you do not agree,
it s up to you.

(Interruptions)

ot gt Tag wgerafear ¢ M
‘ggf 9X 9y W H gHad §, TAE
ZITE & IHAT W F F OTERT
B @ & agErs™ T g 97, ..
(om=eata)

W, CAFIAET @ FAdd Dt
TAT FW & AR Aodlo fag &
TAR 9T 48 €9 g Wrg t arar
eEafa @A gt @I FAEA 4T
TEART 3 |

Iuygwmafa : S<z ¢ fafee | JgT
A7 AT T qXwa & g, AOAR Q
¢ fag siwT s i AT TE AE @R E |
You want Shiv Shankerji to speak  or
not? You do not want him to speak? All

right.
(Interruptions)

sy wify ey . ASH, WleE
# fegare F3@& FMETET AT g3
q 1

graamfa : fag @FT S #:@
JYET Fga T IS & § wEw
9T @iET T | AT SAHT Sl
T a1 7 | W F &7 Fg FTHRAT
gAT 39 9T IATAT AET A Fav9A
HIFT  FEAS FIF AT AT F
Faqadr g & o0 SAFT S

Afsg | e WF AQITHT B
A4 & g dfed,  awds
piicp il
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SHRI P. SHIV SHANKER: Madam.
.- - (Interruptions)

. GATHT gigw ;.  weH, uafa
qET A AT HAL

IUANIIT ¢ WT W90 H qg 99
wET  Fifad, 9@ #IE CqUS TE
g | uwE Figw 2 fv owgo F
ge Wt T FF@ & | 9T AMAT
ar afaq  #AmF e &1 1 3w
T AT FH  FE ... (OFuW)

st gz fag (ghomer) @ A=,
grz® fafaeer 21 a1 2w fufaees,
HE @ @gT HE )

THE DEPUTY CHAIRMAN: Mr.
Shiv Shanker, may I request you? There
are some Papers to be laid on the Table

SOME HON. MEMBERS:; No, no.

THE DEPUTY CHAIRMAN: I am ask-
ing. That is thz regular business of the
House. We suspended the Question Hour.

(Interruptions)

SHRI HANSRAJ BHARDWATJ (Madhya
Pradesh): I don’t think any other business
is more important than protecting demo-
cracy. (Interruptions).

=togiw fag zaar  Hfzag
T g UF g & wegfaa &
IR A | @A F FAT AT, 4E
93 WS ( ¥4 FF AT FTIEIE
qg FATM gAT, FIEET FT A
faar s 91X zw gga § fower difey
T9g FET AA G g AR T @
gig fafaeer & ot 7 gz fafaeas
TMEET H § AT T wT A
gy #ifgg dalx & T8 7 @
g R0 Ay yigar 08 £ ag
g ®@ifga &1 wE #wET &,
ARG FT, [AlTAA FT, A 3
o wrzm  fafaeey, gm  fafaeex
e F FIE A FT |

=t giaaia fag  sgatfenr
98 SR IATET 91F |
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THE DEPUTY CHAIRMAN: You want
me to give my ruling? (Inserruptions) I
you want to continue, you can continue.
But if you want me to comment on
something, let me comment. (Interrup-
tions) Please take your seats. (Inferrup-
tions)

SHRI V., NARAYANASAMY (Pondi-
cherry): Neither the Prime Minister nor
the Home Minister comes to the House.

(Interruptions)

st WY Iaw fag (f9ge) ¢ §ed
®F % wIEL Awq@r g | awrata
Fgt &3 gT 9 IA I AT AR
g wmifews ¥ g7 fFar 5 9w=-
Fe eqfig AT SQ
(zr3uta)

THE DEPUTY CHAIRMAN: It will
not go on record, Anybody’s observations,
who speaks without my permission will
not go on record,

SHRY SHANKAR DAYAL SINGH:*
(Interruptions)

THE DEPUTY CHAIRMAN: Please sit
down. T have asked Mr. Shiv Shanker
to speak, (Interruptions) We suspended
the Question Hour for this purpose. (Inter-
ruptions) 1f you do not want Mr. Shiv
Shanker to speak, I have no objection. (In-
terruptionsy The Leader of the Opposition
requested the Chair that the Question Hour
should be suspended and the Question
Hour was suspended to discuss the situa-
tion in Mcham. Now, I have asked Mr,
Shiv Shanker to speak. (Interruptions)

st g fag : AU

Wi AR

St T AW AR (I A=) ¢
Tq AT F AW FoFT g ?
(e )

sgawmafr :
ST TG ghT |

FIE ATEE ATE
(za=aa)

SHRT P. UPENDRA: Madam, is there
a Motion? (Imterruptions)
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THE DEPUTY CHAIRMAN: There was
a Motion that the situation in Meham
arising out of the murder of an indepen-
dent candidate should be discussed. The
Chairman had permitted it. Therefore,. 1
have permitted him. (Interruptions)

SHR1 MENTAY PADMANABHAM
{Andhra Pradesk): Madam, we have gi-
ven notice of a Motion to discuss the situa-
tion in Andhra Pradesh Are you going to
allow it or not?

THE DEPUTY CHAIRMAN: When the
Chairman permits a discussion on Andhra
Pradesh, we can take it up. Now Mr.
Shiv Shanker please. (Interruptions)

SHR{ P. SHIV SHANKER: I have been
making consistent efforts from the morning
when the Chairman permitted me to speak
to make our point of view very clear. But
unfortunately, friends on the other side—
it is regrettable—have not allowed me to
speak and I make position absolutely clear

. (Interruptions) .

THE MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY AF-
FAIRS AND THE MINISTER OF STA-
TE IN THE MINISTRY OF TOURISM
(SHRI SATYA PAL MALIK): We are not
prepared for any debate with this non-
sense. They should learn to behave, other-
wise there will be no debate. Either Mr,
Shiv Shankar says that be can discipline
them, otherwise we will not allow him to
tpeak. .

SHRI P. UPENDRA: Let him control
his own men. . (Interruptions)

SHRI P. SHIV SHANKER: They are
only expressing their anguish and anxiety
o . (Interruptions) 1 would like to give
you an assurance that if my friends on
this side are vociferous, that is only to
express the anxiety and anguish that they
have. . .( Interruptions)

SHRI SATYA PAL MALIK: The House
camnot be run like this There will be no
debate. . . (Interruptions)

*Not recorded .
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THE DEPUTY CHAIRMAN Excuse me

..Just a minute...The Question Hour
was suspended for the Leader of the Op-
position to speak, If Members do not
want this it is okay,..({nterruptions) Let
him speak Action is there on the part of
the Chairman. T have an action  which is
that T can allow the Leader of the Opposi-
tion to speak. That is the only thing with-
in my rights, T cannot arrest anybody; I
cannot bring anybody into this House. I
have limited powers and I am allowing
him, Let him speak. (Interruptions)

1 po,

SHRI P. SHIV SHANKER: Sit down.
You are provoking them. (Interruptions)

THE DEPUTY CHAIRMAN: Please sit
down” (Intertuptions) 1 T allow the Lea-
der of the Opposition to speak, I will al-
low the Leader of the House also to speak,
Please take your seats. Everybody has the
right to speak in the House. (Interrup-

tions), 1t is not going on record. (Infer-
ruptions)

Just a second, please, If vou donm’t
want to listen I am zoing to adjourn
the House. (Interruptions) The House is
adiourned till 2-3¢ ».M, for tunch,

The House then adjourned for

lunch at two minutes past one of
the clock.

The House reassemblecxl after  luach
at thirty minutes past two of the rlock,
The Deputy Chairman ip the Chair.

SITUATION ARISING OUT OF MUR-
DER OF AN INDEPENDENT CANDI-
DATE IN MEHAM—Contd.

THE DEPUTY CHAIRMAN: Shiv
Shanker Ji, would you like to speak?

SHRI SUBRAMANIAN SWAMY
(Uttar Pradesh): Some pressmen have
told me that Maulvi Farooq of Kashmir
has been shot dead. T would like the
Home Minister to made a statement, be
cause he ig a respected leader of Kashmir.

THE DEPUTY CHAIRMAN: I dom’t
have information. I will find out. If

[RATYA SABHA]

7
i

Minister 192
there is any information, we will let
you know.

it aewaver wless ¢ WEIEEn, ¥
WATYT FTIET & | AMAE §9H

oo T H OFE a‘rer 98T gUE
TH qIT Hoagw s @@ meArd g
g faas I ar wfaw gd 2o
vq s a1t mage fear war g
e 9g WY S § a9 a8
93T H ATC & | Soavafy agier,
g |89 FT UIHIH  § ) H G N
TaET wlew AqTZAT §zﬂ'{ ug AT
g§fF amdm geer sw wfaw
qITT FT WX SaF Ay W
ATEE FL ) TH@EA H AT FHT §
(==arm)

THE DEPUTY CHAIRMAN: I ‘had
requested the hon. Member to abide by
the conventions of the House. He should
take that garland out of his neck, 1 can
only request him.

st sEAE wle® @ T
F1 FAATT 3 (@@ew)

59 g

5t wtgsha feg wgaanfan @ ag
JAFT gAMT 7 (=mEeA)

THE DEPUTY CHAIRMAN: Pleasc
sit down. 1 reguest you to follow the
convention of the House. If you don't
want to  follow the convention of the
House, it is up to you. If the Mem-
bers do not want to abide by the con-
vention, it is all right. (Interruptions)

SHRI V. NARAYANASAMY':
Madam, so many lives have been lost
and this Government is totally unable
to control the situation, (Interruptions)
I want the National Front Government
to resign.

STATEMENT BY MINISTER

Correcting the reply given in the Rajya

Sabha on 24th July 1989 to Unstarred

Question No. 77 regarding complalnts
against gag agencies.





